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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

New Delhi, dated.this the 22nd July, 1999

HON'*BLE MR, S,R, ADIGE, VICE CHAIRMAN (A)
HON'BLE MR, P.,C. KANNAN, MEMBER (J)

1s O.A, N.. 877 !f 1993

1¢ P&T SC/ST Cmpleyses Welfars
Asseciat ian,
1240~A, Gali Ne.5, Bajarangbali Mehalla,
Maujpur, Oelhi-110053. threugh
its Secretary General,
Shri Bragham Pal,
S/e Shri Raghbir Singh,
Asst, Pest Mgstsr, G.P,0,, New Delhi.

2, Shri Ganeshi Lgal,
S/e Shri Mswa Ragm,
Oy. Gsneral Manager,
Ministry ef Cemmunicatien,
Oept. af Telecemmunicat ien,
Sanchar Bhawgan,
New Delhi, see Applicants

(By Advecate: Shri Anil Kumgr Gupta)

Versus

1« Unien of India threugh
Chairman, Telecem Coammissien,
cum-Secrstary,

Oept, of Telecsmmunicat ien,
Ministry ef Talscemmunicatien,
Sanchar Bhawan,

New D.lhio

2, The Member (Services)-cum-
Dirscter Gsneral,
Dept, of Telscemmunicat isn,
Ministry ef Cemmunicatien,
Sanchar Bhawan, New Delhi,

3. The Secretary,
Dept. of Persennel & Training,
Ministry ef Persennel, Public Crievances
and Pensiens
Nerth Bleck,
New Delhi~110001, eso Respendants

(By Advecate: Shri S,M, Arif)
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0.A. Ne, 957 of 195

Shri ROC. Arya.

S/e Shri M,F, Arya,

R/e Flat Ne., C=117,

Seuth Meti Bagh,

New Delhi, ees Applicant

(By Advecate: Shri Anil Kumar Gupta)
Versus

1. Unien of India threugh
the Secrstary,
Dept. of Telscemmunicat ien,
Sanchar Bhawan,
New Delhi,

2, Shri Ramesh L,,
General Mgnager, Satellite Prejeact,
Ne.33, Ethirgj Read,
Chennai-600105,

3. Shri Angus Mukhepadhyay,
General Manager, T, Preject,
Behind coToDo’ 8”11‘1’19' G.P,.0, c.mplex,
Patna-800001,
Bihar. eeo Respendents

(By Advecates Shri S.m, Arif)

ORDER (Orgl)

BY HON'BLE MR, S,R, ADIGE, VICE CHAIRMAN (A)

As these 0,As invelve cemmen questisn ef lgu
and fact they are being dispesed ef by this cemmen erder,
2 In beth O,As applicants pray fer cenfirmat ien
frem the date of their initial appesintment in Junier
Time Scals ef ITS (Greup A) against the backlsg ef the
Direct Recruit reserved gueta,
3 Applicants' ceunsel Shri Gupta has very fairly
admitted that :Iig;Cruitmont Rules fer ITS (Greup A),
the Direct Recruits in JTS of ITS (Greup A) are required
ts put in twe years of prebatisen after initial recryitment

befere they can be cenfirmed, Thess Rules have bsen framed
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under Article 309 ef the Censtitutien ef India net
withstanding any backleg ef Direct Recruits in

ressrved queta, manifestly the praysr fer cenfirming

;; applicants w.e.f. the date(s) ef their initial
appeintment witheut censidering the prebatisnery perisd
they have te put in)cannot be allewed,

4, Applicants have alse prayed fer senierity
censequent te their cenfirmatien w,e.f. the date(s)

of their initial appeintment, but fer the rsasens
discussed gbeve this prayer alse cannet be acceded te,
ner indeesd the prayer fer censequential premetisns,

Se A prayer has bsen made in 0,A, Ne, 1957/96

te grant applicant in that 0,A, ad hec premetien te

JAG gpplying reservatisn in terms ef GCevernment ef India
instructisns dated 30,4,83, This relisf prayed fer is
net censequential te the main relief aoug;tLand discussed
abeve and under the circumstances the same is squarsly
hit by Rule 10 CAT (Precedurs) Rules which requires that
the reliefs seught fer sheuld be censequential te ene
anether.

6. During the ceurse ef hsaring Respendents'
ceunsel Shri Arif has invited eur attentien te the CAT
Chandigarh Bench erder dated 23,8,95 in 0.A. Ne, 172/PB/ 1993
Har Kishan Lal Vs, UOI gnd ether cennscted cass in

which similar reliefs geing back te 1971 and 1975 had bsen
ssught by these applicants. Shri Arif hgs stated that

by the Tribunal's aferesaid erder dated 23,8,95 beth 0O.As
wers summarily dismissed as being hepelessly time barred,
in view of the previsisns ef the Sectien 21 (2) A,T, Act,
1985, and the twe O.As befere us are likewiss fit te be
dismissed en the same greund wit heut examining the claims

ef the applicants en merits,
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7. Shri Gupta has stated that the preceedings ef the
Review Committes dated 21.2,95 and 9.10,93 (bsth ef
which have besn annexed with the plead ings) were net befere
the CAT, Chandigarh Bench and hence the present 0,As
are net hit by limitatien.
8. In this cennectisn Shri Gupta has alse stated
that the Tribunal has the jurisdictien te meuld the
relief prayed fer and prays fer permissien te amend
the O.As te rectify the infirmities peinted eut in the
preced ing paragrphse.
9. These tws O.As have been filed in 1993 and
1996 respectively. We are clearly of the view that after
the lapss ef se many ysars and mere particularly after
pleadings have been completed and the matter has
ceme up fer final hearing, we weuld net be justified in
permiting applicants te amend the O,A, at this late
st age.
10. Fer the reasens discussed absve these tws 0O.As
are d ismissed , witheut prejudice te applicants te pursue
their remesdies in accerdance with law, if se advised,
Ne cests.
1. Let a cepy of this erder be placed in each

case recerd,

D N s2sssa oS o ; 7 / .
(P.C. KANNAN) (S.R. /omz/;“
MEMBER (J) Vice Chairman (A)
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